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1.0RDER DATED l4.5.28C3.

Upen seing mentisned oy Mr.K.KeRath,
leaned ceunsel appearing fer the applicent,
this matter was taked Uy alengwith OA Neo.
276/2003 @f Prem@lata D&s yrs, UCI and OtherS. .
Uwen hearing him and Mr.S.3ehers,eamed ASC
(en whem & cepy of this CA has meenl served)

a pearing fer the Respendents, this C.A, U/s.
19 ef the AT Act, 1985 is disyesed of with
Airectien te the Res ondents e considgr the
r@g:resentation ef che applicent(whe has peen
given liperty te supmit a detail represelta-
tien within a peried of 30-rﬂays from new)

and t® ;ass 4 reasened eordetr thereen within

- a period of 120 days eof receipt of such

re,resentatien as per the epsetvaions made
tedayin OA No. 276/2003,

Send ceplies ©f this ercer (alengwith
the ceples of the order dated 14,5,2003 eof
this Trisunal rendered in OA No. 276/200 3)
and cepy ©f this OA) te the r;es;.,ondentsvand‘

free copies of this erder se given te the

leamed counsel appesring fer seth sides.
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